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universities and colleges outside J&K State and returned home as scholarships
were not disbursed to the institutions. My letters to the Ministry of Human
Resource Development have only fetched a response which does not answer the
requirement. If the Ministry selects 500 colleges in the country and also selects
5,000 students against a criterion and disburses money directly to institutions, the
Scheme would be best implementéd. the moment, the students who have sought
admission under this Scheme arefeniig a great hardshiplfhank you, Sir

Need to take necessary steps for rehabilitation of widows of
Vrindavan in Uttar Pradesh

SHRI MANSUKH L. MANDAVIYA (Gujarat): The hon. Supreme Court has
directed the Government to take urgent steps for rehabilitation and to provide best
amenities to widows living in/rindavan from all parts of our nation. Many times it
has been observed that widows are forced by their families to spend their lives in
Vrindavan. They are isolated from the society and are helpless. It is needless to
mention thatVrindavan Widows are spending their lives with a great tragedy and
without having proper basic amenities and proper health care facilities. This is
really very shameful for us. They are not getting proper food also.

Therefore, | urge Central Government to take urgent necessary steps for
rehabilitation ofVrindavan based widows in consultation wittat®8 Government of
Uttar Pradesh.

Need to take urgent steps for promotion of urdu newspapers in the
country by publishing Government advertisements
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Demand to bring a legislation to address the problems being
faced by people affected with HIV/AIDS

SHRI C.P NARAYANAN (Kerala) *: Sir, there are over ten lakhs HIV/AIDS
patients in India. More than ten years have elapsed since attempts were made to
enact a legislation to give them medical care and protect their interests and those
of their families. Even nowthe Bill is not introduced in either House of Parliament.

tTransliteration in Urdu Script.
*Laid on the Table.



